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R ORDER DATED 10.1.2000.

At the instance of learned counsel for
A both sides,adjourned to 11.1.2000.Interim order

to continue till 11.1.2000.Leamed caunscl for
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ResS.N0O,4 has filed show cause,caunter and Addl.

caunter with copy to both sides which are Kkept

on record.Learned Government Advocate is present
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and is heard.
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